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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH 3 BANGALORE

ORIGINAL APPL ICATION NO.1699/1994

DATED THIS THE SECOND DAY OF DECEMBER, 1994

Mmr. Jystice P.K. SHYAMSUNDAR, VICE CHAIRMAN

Smt. K. fatima

Agsd about 45 years

Wwife of Shri K. Manivannan

residing 8t No.572,

J.P. N2gar, III pPhase, Vth

main, 10th Cross, Bangalore-560 078 essese Applicent

(shri K.m. Sadagopan, Advocate)

Vs.

1. The Regional Director
Employess State Insurance Corporation .
No.10, Binny Fields - - : -
Bangalore—SGO 023

2. The Insurance Commissioner
Employess State Insurance Corporation
Kotla Road, New Delhi.

3. The Director Generel
Employees State Insurance Corporation
Kotle Road, New Delhi. essses Respondents

(mrs. Gesta Devi, Advocate for Shri M. Pappanns
Standing Counsel for ES])

mr. Justice P.K. Shyamsundar

Heard Shri K.Mm. Sadagopan for the applicant
and Smt. Gesta Devi on behalf of the Standing Counsel

Shri M. pappanna for the respondsnts,
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26 [T propoBJ tL disposs of this &pplication

|
]’

now that I heve heard |both sides in the matter. The

| . [ )
impugned orq%r is one [transfering the applicant from

a local offiie at Bangalors te an office at Mysore
-

said towbe done im the usual cgurse in the exigencies

I

of service. | Although|the impugned order was passed

somswhere if the month of May, 1994, the epplicant came teo

this Tribungl only at|the end of October, 1994, 1f shs

i
_& COnteswLng this issue with the respondents,

;1 expected| her to come up much earlier and could
N

have even m;ved for g stay but instead she is stated to

hérself ‘

~have engageu/&n sorting out the issue with the respondents,

1 N l
The post at|Bangalord, has been since taken over by

somebody 9149 while %Hé“is yet to take her place in Mysore.

Al}l her iep%esentatiansseeking retention at Bangalore have

'as may b4 sesn from the endorsement dated

been futile

ol
3.10.1994 a% Annexur ﬁ A6 received by her pointing out that

the transfeg has beer) done dus to administrative exigencies.

From all thbse facts‘tWere is very little for this court
i
i

to do and &Pch less fo intsrfere on behalf of the applicant,

Houeverg,shﬁi Sadagopan says that the applicant may be

; ‘

%ontinﬁe,mn Bangalore till the end ef the

allowed to’|

acadamic.ylér and the transfer order given effect to thereafter,

e .
{
w how that can be done because the transfer ordsr

1 do not k&

has alreadﬁ becoms opsrative in that somebody else has taken
I N ’ [ )
e and she has to therefore accept the

her plece ﬂn Bangalao

transfer and take her position at mysure. mMay be if she had

| N
come up eanlier, sodbthing could have been done and may bs then

could have|even got p stsy of the impugned order. The &pplicant %

| ? ‘ 3/




has denied thet chance to herself. I do not find any
ground on the basis of which she can be assisted. No
malafides ere alleged against any one concarned in shifting
her from Bangalore. I am told that she has besn in
Bangalore since 1987 and therefore, the dspartment thinks
that her services could be bstter utilised at mysore.

The argument that her children will be left high and dry

in the midst of the academic year does not appeal t¢me.

1 find that the transfer order itself was made well in
advance, in that it has besn made at the beginning of the
academic year 1tseif and therefore, the applicant had
sufficient time to take care of thess jssuas. what

is more, I am told that her husband who is also working

in ESI is posted st Bangalore. In that situation, this
problem of childrens education would not cause any difficulty

at salil,

4, In that view of the matter, this application

fails and is dismissed. No costs.
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(P.K. SHYAMSUNDAR)
VICE CHAIRMAN
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